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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1235/2024 

News Item titled “"NHA/ has made highway at protected pond site in Delhi 

Activists" appearing in the Times of India dated 30.09.2024. 

Affidavit on behalf of National Wetlands Committee, Ministry of 

Environment, Forest & Climate Change 

|, Pankaj Verma, s/o Shri Ram Sagar Verma, presently working as 

Scientist-'F’, at the Ministry of Environment, Forest & Climate Change 

(MoEF&CC), Indira Paryavaran Bhawan, Jor-Bagh Road, New Delhi- 

110003, do hereby solemnly affirm and declare on oath as under:- 

1. That, | am, the above-named Deponent, authorized and well 

conversant with the facts and circumstances of the present case and 

thus competent to swear the present affidavit. 

2. That, the present application has been registered Suo-Moto on the 

basis of a news item appearing in Times of India titled as "NHA/ has 

made highway at protected pond site: Activists", wherein, issue has 

been raised with respect to illegal construction of a highway road by 

the National Highways Authority of India (NHAI) that encroaches 

-west district of 
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Delhi, endangering the local biodiversity and thereby, disrupting the 

ecosystem. 

. That, the National Wetlands Authority, i.e., National Wetlands 

Committee (NWC), MoEF&CC has been arrayed as Respondent No. 

5. The Office Memorandum dated 10.02.2022 with respect to 

constitution of NWC is annexed as Annexure/R5/1. 

. That, at the outset, it is submitted that this respondent, MoEF&CC is 

the nodal agency of the Central Government for planning, promotion, 

co-ordination and overseeing the implementation of India’s 

environment and forest policies. The primary concern of the Ministry 

is the implementation of policies and guidelines relating to 

conservation of the country’s forests, lakes and rivers, its biodiversity, 

natural resources and wildlife. 

That the Jand’ & ‘water’ are a subject matter of State Government. 

The forest/wetland areas and the legal boundaries thereof, are 

determined and maintained by the concerned State Government. 

That being the repository of land records, State Government has the 

primary responsibility to determine status of any parcel of land, giving 

due regards to gazette notifications, provisions under Central and 

4 i) 
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State Acts and concerned judgments and directions of the Hon’ble 

Courts/Tribunals. 

6. That, it is pertinent to mention that Hon'ble Supreme Court of India 

vide its order dated 08.02.2017, in the matter of MK Balakrishnan vs. 

Union of India (WP No. 230/2001), inter-alia, directed the application 

of the principles of Rule 4 of the Wetlands (Conservation and 

Management) Rules, 2010 to the 2,01,503 wetlands (>2.25 ha) that 

have been mapped by the Union of India. The inventory of these 

wetlands prepared by Space Applications Centre (SAC), Anmadabad 

based on the satellite data of 2006-07 is available at 

https://indianwetlands. in/uploads/National-Wetland-Inventory. pdf. 

Subsequently, SAC has prepared the national wetlands inventory 

(>2.25 ha) based on the satellite data of 2017-18 along with decadal 

wetland change analysis with reference to earlier wetland inventory of 

2006-07. The same is available at 

https:/indianwetlands. in/uploads/Wetlands201718_inventory%2Olist_ 

moef.pdf. The order dated 08.02.2017 is annexed as Annexure/R5/2. 

7. That, for effective conservation and management of wetlands in the 

country, the MoEF&CC, had notified the Wetlands (Conservation and 

Management) Rules, 2017, on 26" September, 2017, superseding 

\wo 
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the Wetlands (Conservation and Management) Rules, 2010 with 

decentralization of powers in view of the fact that “Water and Land” 

are subjects which come under the purview of the State List. Under 

the Wetlands Rules, 2017, the State/Union Territories Wetland 

Authorities have been constituted, thereby, replacing the erstwhile 

Central Wetlands Regulatory Authority. The powers & functions for 

notification of wetlands are outlined under rule 5, while Rule 7 

specifies the delegation of powers and functions to the State 

Governments and UT Administrations. The Wetlands (Conservation & 

Management) Rules, 2017 are annexed as Annexure/R95/3. 

8. That, Rule 4 of the aforesaid rules, provides the list of activities that 

are restricted in the wetlands. Rule 4(1) provides that wetlands shall 

be conserved and managed in accordance with the principle of ‘wise 

use’ as determined by the Wetlands Authority. Rule 4(2) enumerates 

the activities which are restricted: 

a. Conversion for non-wetland uses including encroachment of any 

kind; 

b. Setting up of any industry and expansion of existing industries; 

c. manufacture or handling or storage or disposal of construction and 

demolition waste covered_.uader-the Construction and Demolition 
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Waste Management Rules, 2016; hazardous substances covered 

under the Manufacture, Storage and Import of Hazardous 

Chemical Rules, 1989 or the Rules for Manufacture, Use, Import, 

Export and Storage of Hazardous Micro-organisms Genetically 

engineered organisms or cells, 1989 or the Hazardous Wastes 

(Management, Handling and Trans-boundary Movement) Rules, 

2008; electronic waste covered under the E-Waste (Management) 

Rules, 2016; 

d. Solid waste dumping; 

e. Discharge of untreated wastes and effluents from industries, cities, 

towns, villages and other human settlements; 

f. any construction of a permanent nature except for boat jetties 

within fifty meters from the mean high flood level observed in the 

past ten years calculated from the date of commencement of these 

rules; and, 

g. Poaching 

9. That, the Hon’ble Supreme Court vide Order dated 04.10.2017 in the 

aforementioned matter has inter-alia, directed that, “Wwe make it clear 

and reiterate that in terms of our order dated 8" February, 2017, 

2,01,503 wetlands that have-been mapped by the Union of India
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should continue to remain protected on the same principles as were 

formulated in Rule 4 of the Wetlands (Conservation and 

Management) Rules, 2010”. The order dated 04.10.2017 is annexed 

here as Annexure/R5/4. 

10. That, an Office Memorandum (O.M.) dated 08.03.2022 was issued to 

all the State/UT Wetlands Authorities by the Ministry, wherein it is 

once again clarified/reiterated that the 2,01,503 wetlands (>2.25 ha) 

as per the National Wetland Inventory and Assessment (NWIA), 2011 

should be protected as per Rule 4 of the Wetlands (Conservation and 

Management) Rules, 2017. This protection is irrespective of the 

applicability of/notification as per the said Rules. The O.M. dated 

08.03.2022 is annexed as Annexure/R5/5. 

11. That, vide order dated 11.12.2024, the Hon’ble Court observed that 

“Prior to 2017, the figures given by ISRO regarding the number 

of wetlands in India having an area more than 2.25 Hectares was 

2,01,503. The latest [SRO data, which is of the year 2021, shows 

that this figure has now increased to 2,31,195.”, and further, inter- 

alia, directed that each of the State/UT Wetland Authorities shall 

complete ground truthing as well as the demarcation of wetland 

Ea. WwW Dell 
Let
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their State by Space Application Centre Atlas (SAC Atlas), 2021 as 

expeditiously as possible, but definitely within a period of three 

months from 11.12.2024. The order dated 11.12.2024 is annexed 

here as Annexure/R5/6. 

12. In view of aforesaid, the Hon’ble Tribunal may pass any order(s) as it 

deems appropriate. 

, SA h.gpn” 

\no Se 
‘ Ciera anf) 
PANKAJ VERM 
fonts “y9',’Scientist ad wafer, aa ed creery oftads rere 

Min.of Environment,Forest and Climate Change 
HIRT Vn, fae 

Covt. of India, New Delhi 

VERIFICATION ¢ 

Verified at New Delhi, on April_, 2025 thatAnbrar gers of Paragraphs of 

the aforesaid affidavit are true and correct to the best of my Knowledge and 

belief and nothing material has been suppressed or concealed therein. 

* Jou 

DEPONE 

‘ (fara: 
PANKAJ VERM 
tenfrs “y",Scientist . " 

wake, 7 wa UReiy warera ; wrerary 
Min.of Environment,Forest and Climate Change 

i oy Govt. of India, New Delhi 

Oath Commissianel 
Delhi 

- 2 APR 2025
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No, A-33011/1/2018-NRCD-II 
Government of India 

Ministry of Environment, Forest & Climate Change 
(Wetlands Division) 

Indira Paryavaran Bhavan, 
Aliganj, Jor Bagh Road 

New Delhi -110003 
Dated: 10 February 2022 

OFFICE MEMORANDUM 

Sub.: ‘National Wetlands Committee’ constituted under the Wetlands 

Rules, 2017 - Nomination of States and Expert Members -reg. 

The Wetlands (Conservation and Management} Rules, 2017 were 
notified vide G.S.R. 1203 (E) dated 26.09.2017 superseding the Wetlands 
(Conservation and Management) Rules, 2010. The National Wetlands 

Committee (NWC) under the chairpersonship of Secretary, MoEF&CC has 
been constituted vide Rule-6 of the said Rules wherein the composition of 
the Committee and its functions have also been listed out. 

2. As per 6(xvii} of the Rules, the following States are nominated to the 
NWC on a rotational basis for a tenure of two years each from the date of 
this O.M. 

i. Jammu & Kashmir, Madhya Pradesh and Odisha (first two years} - 

These State Governments shall nominate their one representative each 
falong with contact details) and forward to this Ministry within 10 days. 

3. As per 6(xvili) of the Rules, the following experts are nominated to the 

NWC whose tenure shall not exceed three years from the date of this O.M. 

Field Expert 

Prof. Rajiv Sinha 
Hydrology | Professor, Department of Earth Sciences Indian Institute of 

Technology(IIT) Kanpur 

Prof Sanjay Deshmukh, Department of Lifesciences, Mumbai 
Ecology University, Vidyanagari, Santacruz (E), Mumbai 

Dr. Vishwanath Waikhom, Former Dean, School of Life 

Sciences, Manipur University. 
Fisheries UGC-BSR Faculty Fellow (Post Retirement Fellowship} 

Department of Zoology, School of Life Sciences, Manipur 
University 

Dr. Surabhi Mehrotra, 
Landscape | Assistant Professor, Department of Architecture and Planning, 
Planning MANIT, Bhopal 

Dr. T.V.Ramachandra, Coordinator of Energy and Wetlands 
Socio- Research Group (EWRG), Convener of Environmental 

economics | Information System (ENVIS) at Centre for Ecological Sciences 
(CES)., ISC Bangalore 

Page 1 of 2 
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4, Meetings of the Committee shall normally be organized in Delhi. 
However, in special cases, with prior concurrence of the Chairperson, a 
meeting may be held elsewhere in the country. 

os TA/DA of the non-official members for attending the meetings of the 
Committee or undertaking site visits approved by the Chairperson shall be 
met by the Ministry as per rules. The non-official members are entitled to 
travel by Air in Economy Class by shortest route by Air India and as per 
Rules. 

6. The non-official members attending the Committee meetings/ site 
visits are also entitled for a Sitting Fee/honorarium of Rs. 6,000/- per day. 

hs This issues with the approval of the Competent Authority and the 

concurrence of [FD vide their Dy. No. 102976 dated 09.02.2022. 

BU espe 22 
(Rajasekhar Ratti) 

Scientist ‘D’ 

To 

1. The Secretary (Environment) of the concerned States /UTs 
2. Expert Members 

Copy for information to: 

PS to Hon’ble MEF&CC 
PS to Hon’ble MoS, MoEF&CC 
PPS to Secretary (E, F & CC) 

PPS to ADG (WL) 
PS to JS (MP) 
All members of National Wetlands Committee 
All Member Secretaries of Wetland Authorities of States/UTs 

Website, MoEF&CC 
Guard File O
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ITEM NO.102 COURT NO.5 SECTION PIL (W) 

SUPREME COURT OF INDIA 

RECORD OF PROCEEDINGS 

Writ Petition(s) (Civil) No(s) .230/2001 

M.K. BALAKRISHNAN & ORS. Petitioner (s) 

VERSUS 

UNION OF INDIA & ORS. Respondent (s) 

(with appln. (s) for including the applicant in the Committee of 

Experts and to sanction an amount of Rs.10 crores for National 

Wetlands Yatra and early hearing and intervention and directions 

and directions and office report) 

Date : 08/02/2017 This petition was called on for hearing today. 

CORAM 

HON'BLE MR. JUSTICE MADAN B. LOKUR 

HON'BLE MR. JUSTICE PRAFULLA C. PANT 

For Petitioner (s) Mr. Gopal Sankaranarayanan, Adv. 

Mr. Zeeshan Diwan, Adv. 

Dr. Joginder Samal, Adv. 

Mr. Naresh Kumar, AOR 

Mr. Ravindra Kr. Singh, Adv. 

For Respondent(s) / 

applicant(s) 

VOL Mr. A.K. Panda, Sr. Adv. 

Mr. Ajit Kumar Sinha, Sr. Adv. 

Mr. A.K. Sanghi, Sr. Adv. 

Mr. Wasim A. Qadri, Adv. 

Ms. Binu Tamta, Adv. 

Mrs. Sunita Sharma, Adv. 

Mr. Shalinder Saini, Adv. 

Mr. Vibhu Shanker Mishra, Adv. 

Mr. Pankaj Pandey, Adv. 

Mr. Raj Bahadur, Adv. 

Mr. G.S. Makker, Adv. 

Mr. B.K. Prasad, Adv. 

Mr. Rajesh Mishra, Adv. 

Mr. M.K. Maroria, Adv. 
Signature Not Verified Mr s A . K i Kaul i Adv 

ox ae Mr. Abhinav Mukerji, Adv. 
wo:2087 IS] : 

Mr. Jayant Bhushan, Sr. Adv. 

For States of 

Andhra Pradesh Mr. Guntur Prabhakar, Adv.
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Assam 

Arunachal Pradesh 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

J&K 

Jharkhand 

Karnataka 

Kerala 

Maharashtra 

Manipur 

Meghalaya 

Ms. 

Mr. 

Mrs. 

Mrs. 

2 

Prerna Singh, Adv. 

Shuvodeep Roy, Adv. 

Anil Shrivastav, AOR 

Gopal Singh, AOR 

. Varsha Poddar, Adv. 

. A.P. Mayee, Adv. 

. A. Selvin Raja, Adv. 

Hemantika Wahi, AOR 

Puja Singh, Adv. 

. Mamta Singh, Adv. 

Sanjay Kumar Visen, AOR 

D.K. Thakur, AAG 

Williams Vinod, Adv. 

. Varinder Kumar Sharma, Adv. 

Pragati Neekhra, Adv. 

Sunil Fernandes, AOR 

Tapesh Kumar Singh, Adv. 

Mohd. Waquas, Adv. 

Aditya Pratap Singh, Adv. 

Sukant Vikram, Adv. 

. V. N. Raghupathy, AOR 

Prakash Jadhav, Adv. 

Lagnesh Mishra, Adv. 

G. Prakash, AOR 

Jishnu M.L., Adv. 

Priyanka Prakash, Adv. 

Beena Prakash, Adv. 

Manu Srinath, Adv. 

Purushaindra Kaurav, AAG 

Mishra Saurabh, AOR 

. Ankit Kr. Lal, Adv. 

Nishant R. Katneshwarkar, Adv. 

Sapam Biswajit Meitei, Adv. 

B. Khushbansi, Adv. 

Ranjan Mukherjee, AOR
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Mizoram 

Nagaland 

Odisha 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Telangana 

Tripura 

West Bengal 

Puducherry 

A&N Islands 

Mrs. 

for 

3 

Pragyan Sharma, Adv. 

Shikhar Garg, Adv. 

Ganesh Bapu, Adv. 

P. V. Yogeswaran, AOR 

K. Enatoli Sema, AOR 

Edward Belho, Adv. 

Amit Kumar Singh, Adv. 

K. Luikang Michael, Adv. 

Sibo Sankar Mishra, AOR 

Umakant Mishra, Adv. 

Sanchar Anand, AAG 

Apoorv Singhal, Adv. 

Anant K. Vatsya, Adv. 

S.S. Shamshery, AAG 

Amit Sharma, Adv. 

Ankit Raj, Adv. 

Milind Kumar ,Adv. 

. Aruna Mathur, Adv. 

Yusuf Khan, Adv. 

Avneesh Arputham, Adv. 

Anuradha Arputham, Adv. 

Amit Arora, Adv. 

M/s Arputham Aruna & Co. 

B. Balaji,Adv. 

S. Kumar, Adv. 

S. Udaya Kumar Sagar, Adv. 

Mrityunjai Singh, Adv. 

Gopal Singh, AOR 

Rituraj Biswas, Adv. 

. Varsha Poddar, Adv. 

Joydeep Mazumdar, Adv. 

Debojyoti Bhattacharya, Adv. 
Parijat Sinham Adv. 

V. G. Pragasam, AOR 

S. Prabu Ramasubramani, Adv. 

Bhupesh Narula, Adv. 

G. Indira, AOR 

Monika Gusain, Adv. 

Abhijit Sengupta, AOR
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Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mr. 

Mrs. 

Mr. 

M/s 

Ms. 

Ms. 

Ms. 

Abhishek Chaudhary, AOR 

Anil Kumar Jha, AOR 

Anuvrat Sharma, AOR 

A. 

B. 

Venayagam Balan, AOR 

S. Banthia, AOR 

Khwairakpam Nobin Singh, AOR 

Kunal Verma, AOR 

Naresh K. Sharma, AOR 

Pi 

R. 

R. 

R. 

Ss. 

V. Dinesh, AOR 

Ayyam Perumal, AOR 

D. Upadhyay, AOR 

Nedumaran, AOR 

Chandra Shekhar, AOR 

D. Bharathi Reddy, AOR 

Shiv Sagar Tiwari, AOR 

Corporate Law Group (NP) 

Kamini Jaiswal, AOR 

Sumita Hazarika, AOR 

Minati Rani, Adv. 

UPON hearing the counsel the Court made the following 

ORDER 

We have, at length, heard learned counsel for the 

parties including learned counsel for the Union of India. 

An affidavit dated 7° February, 2017 filed by the 

Union of India has been shown to us.
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Annexed to the affidavit is an Office Memorandum 

issued on 6° January, 2017 with reference to the Draft 

Wetlands (Conservation and Management) Rules, 2016. The 

Draft Rules were made available to the public for 

inviting objections/suggestions some time in March, 2016. 

As many as 175 comments were received. For the 

examination of these comments, a Committee has been 

constituted. The Committee was given 45 days to look 

into the suggestions and submit its report to the Union 

of India. 

We are told orally by learned counsel appearing for 

the Union of India that perhaps the term of the Committee 

may need to be extended. This is stated by him on the 

basis of information received pursuant to a meeting held 

yesterday, i.e., 7% February, 2017 by the said Committee. 

Be that as it may, for the reasons given below, we 

are compelled to direct that the Wetlands (Conservation 

and Management) Rules, 2016 should be notified on or 

before 30° June, 2017. We are compelled to issue this 

direction since the matter has been pending with the 

Union of India for the last almost a year and there has 

to be some finality to the publication of the Rules. The 

comments/suggestions have been given by all stakeholders 

such as the State Governments including its 

organizations, individuals and eivil society 

organizations. That being the position, there is 

obviously a great deal of interest in the Rules being
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formulated and notified. Under these circumstances, 

there is no justification why the Union of India should 

not have taken prompt action and constituted the 

Committee much earlier for the purposes of finalizing the 

Rules. Finally, the conservation of wetlands is of 

immense ecological importance. 

Learned counsel for the Union of India says that all 

efforts will be made to ensure compliance with this 

direction and to ensure that the Rules are notified on or 

before 30 June, 2017. 

We are sure that both the Committee as well as the 

Union of India will take into consideration the comments 

and suggestions offered by the State Governments and its 

organizations, individuals and civil society 

organizations before taking a final decision. 

With regard to the Central Wetlands Regulatory 

Authority, we are told that its term is expiring on 14 

February, 2017. We have been informed by learned counsel 

for the Union of India that the Central Wetlands 

Regulatory Authority will be notified on 13" February, 

2017. The Union of India is bound by the statement made 

by learned counsel for the Union of India, which 

statement has been made on instructions received by him 

from an officer of the Ministry of Environment, Forest 

and Climate Change. 

In our order dated 31°* January, 2017, we had required 

the Union of India to tell us the steps taken to preserve
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the 26 wetlands covered by Ramsar Convention, 1971. The 

affidavit that has now been filed by the Union of India 

merely gives the disbursal of amount made by the Union of 

India from time to time. What specific steps have been 

taken including how the funds made available have been 

utilized and what is the impact of those steps have not 

been adverted to. We must have specific details. We 

direct the Union of India to file an affidavit within 

four weeks positively giving required specific details. 

Learned counsel for the petitioners has drawn our 

attention to an additional affidavit filed by the Union 

of India on or about 9" September, 2014. The additional 

affidavit contains an Information Brochure “National 

Wetland Inventory & Assessment”. This Brochure indicates 

on page 11 thereof that 2,01,503 wetlands have been 

mapped at 1:50,000 scale. All these wetlands have an area 

of more than 2.25 hectares. As a first step, the 'Brief 

Documents' with regard to these 2,01,503 wetlands should 

be obtained by the Union of India from the respective 

State Governments in terms of Rule 6 of the Wetlands 

(Conservation and Management) Rules, 2010. We are told 

that obtaining these 'Brief Documents' may take some 

time. We are inclined to grant adequate time. for this 

purpose. The Union of India should follow this up with 

the State Governments and inform us of the time frame on 

the next date of hearing.
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The apprehension expressed by learned counsel for the 

petitioners is that with the passage of time there is a 

possibility that some of the wetlands may disappear. On 

a reading of the Information Brochure, this apprehension 

is not unfounded. 

Accordingly, we direct the application of the 

principles of Rule 4 of the Wetlands (Conservation and 

Management) Rules, 2010 to these 2,01,503 wetlands that 

have been mapped by the Union of India. The Union of 

India will identify and inventorize all these 2,01,503 

wetlands with the assistance of the State Governments and 

will also communicate our order to the State Governments 

which will also bind the State Governments to the effect 

that these identified 2,01,503 wetlands are subject to 

the principles of Rule 4 of the Wetlands (Conservation 

and Management) Rules, 2010, that is to say: 

“(i) reclamation of wetlands; 

(ii) setting up of new industries and expansion of 

existing industries; 

(iii) manufacture or handling or storage or disposal 

of hazardous substances covered under 

Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 notified vide S.O. No. 966(E), dated the 

27th November, 1989 or the Rules for Manufacture, 

Use, Import, Export and Storage of Hazardous 

Micro-organisms/Genetically engineered organisms 

cells notified vide GSR No. 1037(E), dated the 5th 

December, 1989 or the Hazardous Wastes (Management, 

Handling and MTransboundry Movement) Rules, 2008 

notified vide S§.0. No. 2265(E), dated the 24th 

September, 2008; 

(iv) solid waste dumping: provided that the existing 
practices, if any, existed before the commencement of 

these rules shall be phased out within a period not 

exceeding six months from the date of commencement of 

these rules;

103



® 
9 

(v) discharge of untreated wastes and effluents from 

industries, cities or towns and other human 

settlements: provided that the practices, if any, 

existed before the commencement of these rules shall 

be phased out within a period not exceeding one year 

from the date of commencement of these rules; 

(vi) any construction of a permanent nature except 

for boat jetties within fifty metres from the mean 

high flood level observed in the past ten years 

calculated from the date of commencement of these 

rules; 

(vii) any other activity likely to have an adverse 

impact on the ecosystem of the wetland to be 

specified in writing by the Authority constituted in 

accordance with these rules.” 

Learned counsel for the Union of India has shown us a 

chart of proposals/brief documents that have already been 

received by the Union of India under Rule 6 of the 

Wetlands (Conservation and Management) Rules, 2010. The 

total number of wetlands covered in this document are 

1683. Many of these proposals/brief documents received 

by the Union of India contain deficiencies which have 

already been identified in the document handed over to 

us. 

The Central Wetland Regulatory Authority will take up 

the rectification of deficiencies with the State 

Governments with promptitude and ensure that all these 

deficiencies are removed and complete proposals/brief 

documents are furnished within the next about one month 

so that the Central Wetland Regulatory Authority is in a 

position to take a final decision with regard to these 

1683 wetlands and their notification, if required, on or 

before 31°* March, 2017.
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List the matter on 3°? April, 2017. 

(SANJAY KUMAR-I) 
AR-CUM-PS 

(JASWINDER KAUR) 

COURT MASTER
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Che Gazette of india 
EXTRAORDINARY 
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PART II—Section 3—Sub-section (i) 

wiftreare & wentfora 

PUBLISHED BY AUTHORITY 
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No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939 
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seta, sacar Fea, soret AT TTT, Gen serary ar fafa, seas  ateaet ater HY agar Sehr 
arfefearfachh worreth Fara FY carga ot wart HTT BI 

az, afeerat ae, wraee st WEI, WENT (TLE sit sien afesara ar fear, Shr 
arafarsat ar frgera), ster feta Hate aRada (aot arrears sit atgate aur afeare aftada)  areqa & 
ft qart att sama rT A wT A aHees feafa H es sie Sah orate Paral F srcafery area 
qRoreared Sa fafaerar ft art siz area arr soerer oR eae sort Aare H fares gers; 

ae, afters % reese 514 H Us (@) Fae aaa war & PH area oes aT HT AE Hdeq SAT 
fi ag urafes catacr Ft, forah stenia aa, efter, act sic aeasita @, wear wt sie Gear dada Be aT 
oiferarst & ofe earara Tay; 

az vatacr (acer) afafaa, 1986 vatacor Ft ae vara BEA TUT SAH Bae aA *& fore WH 
oars faare @, fret ser arat areas area sie sae aS HT off afeafera Si 

az, usar vata aia, 2006 & aréyfay arer saereer or earfasit Aan Hr arerar at wg & a ast 
amare & foro wa fafa dat enita act ft araganar oe set fear war é, ferret sah Oett ore ferfasit 
Peate Bt SATE TAT AT AA, ST stata TAT Sere WHS Ware A Tes ST 

az, ica, areyht deft cae aftreaaa ar eearercral 2, gar art aiferare Bat sflaz ast 
areal Azer sit Ghana soar fore vitae 21 

5864 GI/2017 (1) 
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21Gb Pbjte|b Albeo Phyb| b bo 
Paldje| De) de Jbinies Bibb) pie bbls bb ‘bbihkblt ‘kislbls/klbb) bis Ph] b| bbik Bb 

bo 2abjb) felbielek bisbh ‘PP oe bis ‘lit bis pb phe Boh "2 Phieile 12 b [yp belle b 22\ ft 
BiB Pid} [yp bbs BDBlr ype} Ute ble [SRE PEPIe biel ‘piabb Lk UB “PIP “pBb lk 2 Re 
Us bis ‘[pikole lb pik ‘hele lp bbb ‘ble lb bffeeth ‘th Bat Ip ke Bb B B/RSle, (8) 

2 Pile btbisle [pbb HifiSie PPURIPS2 ff PPE & bbe b 1/6) B tbe pbHly, (b) 
2 PRjijp bilbb diel de bbbsltele BPE bbbaltele aie elbi Pkelbie De} ce bhi de 

IPbIIKK kp bBEK tie Df bleh 1Dh It [ebb eh ft bb? bl Pie}eiih “2 Bebb 2 Delite te 
@ Bote Peles eb Ilelb2a le) bie belie) Us “beh b ‘bel pple bab Pialbie Dial e be Balk 
Kb [pse& -boBA te bREK bh b Ibielh BS Ib 2 Lele lbs} blob Ide [pBlb pide 2Ue LPI lp telde 
DR) 4 Iehe Pehle ib pliegle phle| 2 Phisie InelPep 1ba Fle B lilsle bas bbibh,, (2) 

2 Wate Pie} LbPals}e} yp [tebe ilies 
2 Pbiijle bbbP IBD Ib Helbe IP Ylelbb)hs “be Yplink [ypPjrefellh be ylolk Ielypbirefe|ih,, (1) 

@ Dhiejle Die plfegile bl Fal> 2ablbl tO bbb! b Bb, (Le) 
2 Phe Unbbhjk basic eb boP> kD Jb IbRiik bikSlie bom Dike 2 loeek, (6) 

2 Pile O86) ‘hhc (Ine) Inbbih b beh e}ie, (4) 

—'2 b Piijbie Iehole B [Pb cb] bP bls‘ [bby BS (|) 

—Riblieyh 2 
WP PEK We BYPIP yp blslek b ehinl> bk (Z) 

I2 2LOZ ‘bkeb) (tabk die Inte) beffvile bile Rib Ib Lnteb} BE (|) 
— HDB Die bib BRIp *| 

—Dhele “2 Pilsen} PRbejeth| De} se bth aie Ink be kaffaglle “Le Lee Weel all> Ide eee Le 
Ie Ul Jeb} bh b lnibeile bo 2s ‘DB Prt Plwlte telbby ck JPlb BE Ke OLOZ ‘bkb| (bsbK 2s Inka) 
BfhSlle Leb DB pod IelbeK Ie [rua |is Dpk DIS EZ Di de GZ Welle Pel keLb & (€) Diie-he de (A) SE we 
(Z) Dip-be ae (|) DiB-he |e € Die LY OBE) ‘heb He (lok) lo bleh ‘Dltb>b be [Sad ‘pile {pie 

‘ils Jee} Dib! PbS tbbtb [1B pit >b blot b Weltlbh ob |b BLIBK kebe bold > Ihe 

ib>b bel dh 23 Pik b BER b ebb} bol De|bele 2h’ [ls “bh [PLD ile [hialle BQ ‘Le 

2.02 balk belie Leb PIER p Jborh lke bejb) aye [pedal tee “[eeles yeh aie eel [eb 
bob bb ‘Diop bold f BPR sb 9,0 Heb] (bE pile Inke>P) b)feSile bSlis [de Dicbo be bel Bate “ile 

. ‘Uilis Itee} 2Uek} biebh se Balint \yp felis lye be} elie 
2 [pls |p De he bh® |b |Pbio LpP ik | Ibb Bele BS bitiitbkikk # his BS bbbis| 'p BDID BE oh 

dithb) boi PbS [eB pid >be fel db! tte Bie tp dob Bee dite ‘Le dete} Pistiuek bOlk Ie 9107 ‘bkb} (bRbK 

ae Ine>b) bikes M18 QLOZ ‘ple LE BpLb (Ie) GE “bp le’ lb ‘2 Lbblish | BIB Pblitth BBE bbls) “he 
de [ple b lis [ep In iigiPbis 18 Pree Iplek de> |pen|s BPK DIS GZ Lie P2lb kib 4 (€) Dighe Ip € DLs phe 
(A) SB % (Z) Laleh® die (}) Dieh® Ip 986) ‘Htkb|iejle (Inkk>}) In>blibh } Dib >b bLstb ‘ble ‘aie 

‘2 IBbb tehdbliie Lb> Piwtlie lb OL0c ‘hkb} 

(BRE tie Ink>b) biisbile Dbl bRPK Die Ine>b \piitk oe Lebiisile b lee & Mb >B bisa Die 
2 Seibh b he & bbb] & bol 21bE ie th) bib PIP oits 

‘bis aye bis 2h Mpbjreaih bak lb & [link Wpbjalaiih Bihglle | 2 lbbbablie kb be pe bilee 
kb Bib bE die bb dlbb| dh lho [BPR IPielbl bis due Helbe [plink Lpb|raleith blikglle fx Inltroue 
tlie InP |ewhi tbh ibibb| bhi B dibs IPS |b JbbIIGK ER bo bb die plb>P bor ‘dle 

2 Bbbik De) bib b Dts bab |b lepk Joh Yip llelbp Yplinka|ib InP IbBb\e}ble fille ft 
Ibis kb bb blob) eb Lplelille Bibb) Del & [ele belle) Did>b blath ab 2 [D4bbs dub bIDK IL dbfallie 
bbe de keh b blb?1P | lhdbhokie blab pie bol> Ieleh® Pbkaifhe die Ink b dee pF Sile Dike 

2 Db) Digitek ‘OLOZ ‘tee 
(bib die Ina) bjigile DIS (le) }96 “byte lb'B Lb OL0Z “2PBR) y BP b dbo bp dlie 
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Cart Were 3(i)] FRA bl Usa: STATA] 3 

Be a at ar at a afte mR Rafehie ste oof etter arta gar Breet sre 
Ferre PUTT I TR ara é; 

(=) " ar afeagra seat" & aad fare & dat A oooh shear H Avera yey 
wort ar va-cara afr B; 

(a) “warfedt sia" & areyhy ar areal ofeach arare-eta ar ae art fre oe fase 
areata Bre arrest srs, Tar are Aare F afdHear wads Gear sl 

(2) st aft rect siz cet %, at sa fraat & Ax oearite vet 2% fea afafear Ft 
aroha & set eet Ser aT Sars se areas F SI 

3. frat ar ary ar.—4 foe Peafefad sea haat ar sehr aia er any ary, srate- 

(%) aA attra a ares ‘aiercuredra Hace Fh ores ey FH antiga arasaar; 

lala Usa AHIe she Ta Uist as Vara are Fa afer ara aay aM 

ata F ae aaa-aney oe gar aaa aredia aa arf, 1927, aersite (azemn) afataaa, 
1972, aa faesien aie, 1980, ret aa afters ae aden Paar sitet afte, 2011 & starter 
art ara Gait Sa arch aaah at aT ava AT 

4. aeqtat F fearsarat ac fetaa—(1) srtyhy ar dzert sie yaar, artaf ofsecr ger gar 
aaah ‘grata Sean ah feat * areas Fear STAT 

(2) area afte, freaferfed fearnerat ar ofafrs fear orem, erate: 

Gi) fret ft rer after afee te-srdaht saa tq afta; 

Gi) feet} sar ht earite wear siz arate Sanit ar faearx Hear; 

(ii) Frater ae feta aaferce veers faa, 2016 & siete ad arer faator ate faster araforee 
ar fafaator ar garaa ar sister ar fuera; aftemena cara & fafratr, sere six 
arara fra, 1989 ar aretera yes stat arqatern wa a fafa strat ar arferenrstt ar 
STINT, HATA, fate ae Garey et Bae. 1989 ar ofeeny aah (Tar, SATA 
ai dtararétr eae) Perr 2008 & aterha art area oftewere vareh: S-ara free (Teter) 
fae, 2016 & siesta srt are S317 fare; 

(iv) Stet ara free Br area: 

sari, sett, weal, ural sit ser ararg afeaal & aaa sofas sit afearat ar 

(v)  Ferefh earrefh sep fe er feet Prater fears area aret &, ware Alex & sfrax ea frat & arear 
at arte & Prager ae sat F era are h stharaa Soa tae A ore AY rush}; aikz 

(vi) araer farnTe 

aed rare acare orfsencor Fy faorheer ae feet aeiearra a faetrres & fore wes Tet aT aT 
TST Sa ater avai Nea oc ee 

5. oiferaco—(1) tft aoa, vers teag FT usa areas ofeecor ar aor aot fered 
wae ett, rate: 

Gj) tee wear F vateco/as fast ar areareas at ar area & fava a aafda art ae @ 
wrcares HA - srezeT: 

Gi) UST aT Wer area ar aes BI Fe Pa — ST eae; 

(ii) = Tataco fase ar arate aes — Tes eT; 

(iv) ae IT at aes BRS — Tes Geer, 

(v)  aredt feearet fase ar arearers ars — Tet aeET:; 

(vi) aero ferpret fase ar arcarers aes — Ten FaST; 

(vii) Ser aera fT ar Taras Aas — Tet eT:
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“Lek fe 
bith Lue {eB biteb! (eb! ib Jpbiiisile Pe iBtieibe biaie de Unbblalte bets Pirbls pote ‘Lb se 
Dibe {eB ye Leblisie [pie bile ly Defic 2Pilt & bib Bie B BOI kp biblbh & litkb| be — (B) 

‘Le dde D1 p 

4p yp debliele Ib Ip ke bet be lp ped Pils Blk Bip B BUMP |yp bibs lth) BB (ib) 
— Bitele ‘ined bth dee Jie Pe oj br by 

Aye Und Ink Iu [halls PRjejeth) ‘Inbaih biivile kis bel bb le Inbal Bfisle bel —— (7) 
lett 2b ‘bieb-B he Lup 

‘Lrabb hele '|2 Pielble Bite “blalie B bP ‘Inbillk Riise ke bob kb lb Ineeiik biislle bo —— () 
lbbjD bbb = bibs>by/pblb bby i/bble bhie bt blite) bbite2 b}iebite lie Iitve) bb/iorblich — (IAX) 

Die ne Leb) 2ob| bl ilb DIB bRUsK ER bol Bb plo 

lehib} de-weh b [el debelie-dblel Hib alle Lbiolte bab-Fe “Iypiaobt ‘blieb|-bls “Ipp|relalih bjiesiie — (1AX) 
‘he>P bbh - bop bb hak bigk hie bb ble ble te bbl bPb>th kibbie d1le bb ‘Inrblh — (AX) 

‘ha>b bbh = bSlb blishob halt — (AIX) 

‘raph bbh - pip IPBeibi-by ke heb be ‘bei ebb (IIx) 

‘ho>b bh - Plblb Inkebb! Inbbh bE bo kB ‘bh JP bepp — (IX) 

‘heb bbh - Both ppb Pb ‘blephy (IX) 

(hob PPh - BEB BIDS He Ib Inlibb| balsty (xX) 
‘hobR beh - bb|P bei o it Ie Ielite) b>eh (XI) 

‘he>b bh - bh} b dRibo lt Ie elise! Inerb! Sip 2MWe Bibb) (IIIA) 

‘ebb beh ~ bh |b bialb >it deb Inte) fora (IIA) 

‘eR bbh - bh bRIBO IH Ib Ielige| BRIBB bis (IA) 

Jobb bbh — bh|b bi bolts Ib Inlisel Bibb! Iolite (A) 

Wb bh — bh |b bBo Itt le Ith) Bibb! 2 (AT) 

‘hobb beh — bh |b bal bolit Ie Itlisel bb (TIT) 

“Rb3lb& — bh|P deb ols Id Ilse! In>bleh — (It) 

‘akgie — bhjb rob ip bblish tb ee re he (I) 

PRbjbth| bbls) [eb bOle [ub InbRIIK bfissile eb bed bb Dbl le bol sbbok iba big — (Z) 

IbkJB bebb - bibebV/bbib Pbpb bbb thie ft leith} Peleh 2 [etelleglle Lb lelbb) bb/lnme|ieh (TAX) 

aye “Dis Ute) 2optafiele JS 2ib>b hep ple} biel 
bO Ite hk B bt ie bi llebiof iP die Lbislh Rob-F ‘pb ‘biltb| plo "YpPlhaiih blisSile — (TAX) 

‘heb bh —wbiy>b bak biigk bhie le bibl ble & ble bPb>|h bibbis pie bb ‘In>blbh — (TAX) 

hebb beh — Slip Inebh| JohPK beD ‘bRIB bap (AX) 
webb bbh — sib IPBbI bible hol ‘bh|b bop (ATX) 

‘hebB bPh— bSib biishab pal — (TTX) 

‘pebb bbh — Sap [ppb BB pola ‘bigpb} — (IIx) 

(2>b PBh — bh P IDOE Ie Inte) baist> — (IX) 

ebb beh — bh} bp bebo ite It Ieltke| beh — (x) 

(bb bbh— bh |b ibis I Ielel Inebb| Sip aie Bibb) (x1) 

“heb beh — bh} Bilbo I Jen) pratt (111A) 
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Lee Ise fallbte |p fale Ja] br Deb alte 
bobble Ld [hob bobo? ob IobRiK Papi bib DIS bUIsK bk bol bE lbp 2ib>b babs 

LYe2 bop lib Up tree pb fade ft fae Lp In >cbfalik 
eo 

Opp D1 tb bee B heb ft Pl) ehoK De} se bblhobl sb [hob bhi Ie P|e|h 2apib] fr (9) beb|-he 
Led bO le Lue Preble eh [ps 2bbR| PB [hopb >1b BB pio fobh® kp flee 

uh DR} be Dhjele BP Bye Pow Fibbh Wp [Phetbls} Bir ky Ye Imbel IS Ibis — (B) 
aie ‘Ide Biel hs gpl pee bd De ee be Blob 2h bb] [yl pdeb Jpe} 

Papi} 1B Inbelik BSI IpD bb bel bbl bh Ib lielbislh BEK dle USp1ba» Palglb (ub) 

: BUS cb bb] feeb ce bisldbk cb [teh BS “Unb afk 
We due Jelte de Lite BIDE IPRIBB tbbsbiie [sb b bse 

%& bbibb |b die lb! bSlb Dil I>beiib ‘lite! PRlbb lb bbisK ke boD> Bb lp db>b pop 

lb» 21H >h bait bale Papi bik DIS BRISK bR hoD> bb Ib 2i>b bold Jb 2 ln> bb? 

pie ‘b> bib B2 bebb 
 IDbSielis bip & [rIPRB bible ie [brliinh ff BEB 4 |hibeblby) aie [eel s Lebel Fey lie 

beh pls 1eeb| ehoblic D2 bRbK PPb ie Inkob b [ele Feglle Me Lomb i|ie bh bel) Pele b 

“Ube elie ft 
Sse Inbal Sib AL) se Un Mbiallk 2aplble) kfFeele [fb DPI de BAUGH eb bebe bP Le bel. 

b> brbRP Ib bbls! te Iielbislh BRK bb lepn 

2h dblle DIP) o debs Pokwaie b bball de lo rbilie Pejeh hale aye [eltse) Pieb beh! 
b> Ibb PD Mee 2itb>b bl¥ad Ib bBUSK Ee bel> bb Ib 2tboP bod PRlbb th Ble! Jy 

irlinsie Pe {hte {PQ B bball kB Ibbh oh (th dtd) Ye Bib tb bb 2Sb sbeDk) 2h bltalie 

‘byte bilb2h [ue [ke Pbld> Db} oe Ind bbe lie 
 bhbalblt tb Ibisih BBK RiP d [buble Die [elbislh Bibb) |p 2D? ke bo bb/pol> blitteb| 

iy ae tee oe OS 
DR) PEO kibb |b bob? biypPlrePllh B lbslit se [bible DE] se be leis Raf 2 dlvblalte 
JnoLie-Es Usb} de eke defies SPU se Lee [ye bath bfleslie Lhe [tebe le 12s ‘fs [oteLis be 

“Lb eu 2h bP PRED PDS dlle b> Jolie [eb [eliph® b> |bt>ih tb ‘2 bible ob bobs 
nigbnapith Us ‘ipiihels DO se Ieibinlh Job ae (Sdj> Leese mipibclnyp bien 
de Dib l¥eth) [ee bblebibh ib bile beh Dbyph Dk} te Ibbjisie Pefbilie bok 

tet Bags th Rg Bs ‘Sah ok RG date 
ain pip Rea ne (ana 

dite (Bip RE Pi iS ‘Indie Jolo-Fe ‘n2iSnts bis) [hiedbbl te [link Pie Pilh Bike {Lb ed 
Ppjieibh Lebilphie DL) 4 Ielehe Behl aye Ine sebS Die sp LD reli tafe fyp Lebel Fes ite 

Llu IR UMb Ry Mee 12 Ble Bie QPISe b LPR [yp lhlbdbl PHIPIK DE] be Leb iSlie Papi ble 

lb DRibe! [PR pbb] 
ip eke bitKK bbe pile [hihi bib bilo Dp} PUBie pe Pitt el 2Pitt  Letefiesile De |B alte 

WeDUs Lee] bbiale bt pe BP dbbok ke [bh pS dMle ‘Lb db Slohie 
BS 2b bplh be Sgelpe bib bile [yp Pibb) DIB 2e>b bie B bislbK Bbe 2p led 2b 
{ph bess) dhibo |p | Usb 2PIfs 4 Bible [yb bb bh B BPI eb bisek & bb) be 

wb ep 

PIBab kp Lebeelle Diltistie Dh Dikglle we [pIbe> Pralp dpe B2 bebe) bile tb Lith) bs 

(6) 

(8) 

(is) 

(2) 

(b) 

(2) 

() 

(ir) 

~ 

S loMIbie ? EhioD It P>lbs [(DE Soke—TT lt J
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Ube Papi] |b dib>b bl St Ip lb Bibb B line hb? db bil bole | pp} 

de Ube BIDE b Reb tb bbb tb [nbisfic blab bis oh 18h Digjeb & debs isite 
‘Lede bello |i Ide Dilek [ye Kab bib igh de [tel Feglle Ub Lt lf bile [boted bate > 

“bbe Jezyich bs Ae Uebel lie able lb Dey se balls fete) Pe [Pape 
Lb eb 

Ube) Lp ils feb} BElielle db Ubbiaglle kp Bb bifupbie bile & bbblele dell 
‘Lb BLP [ub did ifate fp bb Ye blk DRYGEE Balk B LbBlbK keke 

beD bP Le Dib>b bet hi} de Uhibbl he) DRIBE|K Zaplb|Liete ft (Z) bb) bE & y bbb] 
‘b> [elplebl [eb br bales! ob ith] BS P18 In ob alii 

‘1b 24 Diep PYB EH) lsd lit 

tie Spbit Peiiblls 2h PlZp) te Itleh® JphIDweIB Dbl & bBeK Pbiepn eb Lebel FeSile 

‘b> BID Jub Dido bite fe betel oe Las bel ue 
{pebrb Blbylde dU |pPilp PeJRP De} sb Ibehe Jobe |B Leb Ino de Lee lFesie 

—Difale “pose bith eb [bob Dp lolbtb) Pits b BPs lle bial 
Ideb ade DinipB hs [eb [ha>b bale bialbie B bIp ‘12 Pikjble Bile ‘Pi bjb befieglie bel pal» 

leh |e beth kblet bbb eth 
Elbbis aie bb ‘n> bleh “bis>b| Beh b/blspb| dhie/blspb| blb bab kl PRIbR b bl FSile 

Die etal wee Mee eK 
ft Hebe ebb fale dbo ble die Lbislh béb-Hs ‘eke [ph “blitb| bls ‘YpPirabelib kite Bile 

SDB] de blebs 
bb [> bh Sh Mie Bebb ‘BIPIDIK BID 4 bBIIsK kbs kb lb 2ib>B bob 

Whe>b bh - [ellie Pil “2 1d2 |b 

‘bb bbh = Inblie bis bl Sst bop b 

(hebR bh - hh tbbiiitb Ip bibIDHBie ‘Sp wie KBie eel Ple “blepbl 

Wopb beh - tha bpilite Le Inkkbb pibdbe bl p> lh ‘blspb! 

‘ebb bh - hn bith tb lnvabb Jolis hip pits “wisp bl 

‘hab bbh - Sls Ink bl Inbbs b [Sb ‘kebole 

‘hedb bbb ~ 21tb>b Pritt, ‘bhlich Bibb! D2ls ‘bhp bbrb 

‘2b bh — 21> h Pritt kblel 1b ellie 2ile bie bis|PLe ‘bk |b bebe 
‘2B bh — plb>P P1K ‘bb Lett Iolo bb) die bib ‘bh Jp Pbeb 

‘h2>R bDh — 2ib>b Pris ‘bb leh Inke>P Mele Ble Bld] [Pb ‘bRIPP bis ‘bhJb Pbhb 

‘robb bbh — 21> Polk ‘bbl bPbh ‘bh|b bbb b 

‘he>R bbh — bblich 
bpbejh Ribble te be ‘Inb}eh ‘bhjb DERG lp 2b2iR 2> pe kl [pbb [bl is ie 

beh — 21b?>h Pritt ‘kbiet bPb>th kibble die bb ‘In>blith ‘bljstob uebipteitte Si 

‘ab lh® — 2idb>b D>U Hy ‘bb Lke He 
bpbyjh  bibbis die bb ‘Ine bh ‘be JP ble Lb bh JP hibk) 2> Be bite [ebb bikeyile 

-Hab3ie — 21> B p> its ‘bblich bbb th kibbis pie bb ‘In>blieh ‘bh |b 

(xix) 

(AX) 

(Ax) 

(1Ax) 

(Ax) 

(AIX) 

(ix) 

(ux) 

(Ix) 

(x) 

(x!) 

(1A) 

(1A) 

(1A) 

(a) 

(A!) 

(11) 

() 

(1) 

—! Difale ‘2 bbb Pry ljbs | 
bhi) ‘Yee bole le Pjeje Lileplie nyfale wh Dnerp Pisa (})}-— hele Me jeje kfiepille bial 

(€) 

(Z) 

(58) 
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(art ere 3(i)] FRA Bl Usa : SST T 

(4) afafe & tree-ararét aaent at arterer dis att & orien ar at So 

(5) afaft sete ae are a ha a ee eh ae om HTT 

7. use aerate ae Ter ae weet wr aeat ate arat ar years (1) test THT aT aT 
Tey AT WMT HT Urata feet sa fara & wearer At arta & ws at Al safe & sflax afer Per 
are oe afraid welts areas & fers usp aera cearaat dare wear, fered freaferfear wr soder eer: — 

(@) — facertat afea aaret fetster araPat are aafia six ot aearee aren faferrer arecyhey ar 

(@) 9 sae re ete or ieee Sie fefeat aes Fait Sear aA Saat att arearfad aA as; 

(1) orf feafe-cren ar faa; 

(3) -Yaa: Perea arfereret car faerorferearet ar evar; 

(S.) area car sah ware er & sft stared erer-far force fharenerra At ae; 

(3) sae siz sere gare er & sftax fateatta fat ort aret erer-fa farce frarerrat Ft wath; six 

(3) fafrerat & vaca ar Se; 

(2) green, afer aearaet  arere az, ardyfeeit sr arfera here Pea ont 3 Ree cea aan aT as 
Usa Tera at FAH ATT 

(3) Wet aeare ar ae ee Ss yore Safa six variate cast a wag aera, ale are zt, a 
fare wer F aeare wife arer At wet fate At athe & at at arefta fea A aafers Ft 
arafer & flax crete F arayiaat ar arfergra acti 

(4) (*) edhe ear Aero tm araet H, aferer acaraw, frat so-Fest (1) F aa 
Bete reat Se a F dag UT GH He Ge UST WATT ATT THAT 

l 

(a) 9 afer serra & arere oe, ue area afafa area at aferghea fet srt fore 
peer TTAHTT BY Par UT 

(7) Halt TA dag Me TaTfad safest F oer ararat, afe arg st, ve fare Hes BH ISAT 
are At we fatter Ft aera & at at aretha fea @ ovaries it arate sta artyyat ar 

carat F athe rrt Heth 

(5) (*) aby acer araytat a aalte gaat & fre ws waite Aa dite ar aa TT 

(a) Axle AH, Usa Tee sie A Use AT Geers TT aerate F At areata 
Ht, ast aafere aa ares HOH 

[eat. &. 3-22012/78/2003-eitwa(see4) o1E.V] 

St. wu, atareft, tarts ‘sft 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 26th September, 2017 

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive 

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water 

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of 

landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of 

our rich cultural heritage; 

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill, 

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water 

withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of 

biodiversity and disruption in ecosystem services provided by wetlands;
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& 

And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of 

India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have 

compassion for living creatures; 

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and 

improvement of the environment, including inter-alia, wetlands, and for matters connected therewith; 

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands 

and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character, 

and ultimately support their integrated management; 

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and 

wise use of all wetlands within its territory; 

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules, 

2010, vide number G.S.R. 951(E), dated the 4" December, 2010; 

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic 

benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full 

range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors; 

And whereas the State Governments and Union Territory Administrations need to take into account wetland 

ecosystem services and biodiversity values likewise within their developmental programming and economic well-being, 

also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as 

State subjects as per the Constitution; 

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and 

Management) Rules, 2010 for effective conservation and management of wetlands in the country; 

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub- 

section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986, 

- published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31" 

March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules 

would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on 

which copies of the Gazette notification is made available to the public; 

And whereas the Central Government has received the suggestions and objections from the State 
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands 

(Conservation and Management) Rules, 2016; 

And whereas the suggestions and objections received in response to the above mentioned draft rules have been 

duly considered by the Central Government in consultation with State Governments and Union Territory 

Administrations, 

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of 

sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in 

supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to 

be done before such supersession, the Central Government hereby makes the following rules for conservation and 

management of wetlands, namely:— 

1. Short title and commencement.— 

(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017. 

(2) These shall come into force from the date of their publication in the Official Gazette. 

2.  Definitions.— 

(1) In these rules, unless the context otherwise requires,- 

(a) "Act" means the Environment (Protection) Act, 1986; 

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may 

be;
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(p) 

(g) 

(h) 

) 

(2) 

"Committee" means the National Wetlands Committee referred to in rule 6; 

“ecological character” means the sum of ecosystem components, processes and services that characterise 

the wetlands; 

“integrated management plan” means a document which describes strategies and actions for achieving 

wise use of the wetland and the plan shall include objectives of site management; management actions 

required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring 

requirements for detecting changes in ecological character and for measuring the effectiveness of 

management; and resources for management implementation; 

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971; 

“wetland” means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or 

temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the 

depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields, 

human-made water bodies/tanks specifically constructed for drinking water purposes and structures 

specifically constructed for aquaculture, salt production, recreation and irrigation purposes; 

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may 

include their connecting channels/ducts; 

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation 

of ecosystem approach within the context of sustainable development; 

“zone of influence” means that part of the catchment area of the wetland or wetland complex, 

developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services. 

The words and expressions used in these rules and not defined, but defined in the Act, shall have the 

meanings assigned to them in the Act. 

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:— 

(a) wetlands categorised as 'wetlands of international importance’ under the Ramsar Convention; 

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration: 

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest 

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the 

Coastal Regulation Zone Notification, 2011 as amended from time to time. 

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the 

principle of 'wise use' as determined by the Wetlands Authority. 

(2) The following activities shall be prohibited within the wetlands, namely.- 

(i) conversion for non-wetland uses including encroachment of any kind; 

(ii) setting up of any industry and expansion of existing industries; 

(ii) manufacture or handling or storage or disposal of construction and demolition waste covered under 

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered 

under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for 

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered 

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary 

Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016; 

(iv) solid waste dumping: 

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human 

settlements; 

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high 

flood level observed in the past ten years calculated from the date of commencement of these rules; 

and, 

(vii) poaching. 
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Provided that the Central Government may consider proposals from the State Government or Union 

Territory Administration for omitting any of the activities on the recommendation of the Authority. 

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each 

State with the following members, namely:— 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

(xviii) 

(2) 

(i) 

(ii) 

(ili) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In- 

charge of the Department handling wetlands - Chairperson; 

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson; 

Secretary in-charge of the Department of Environment - Member ex-officio; 

Secretary in-charge of the Department of Forests - Member ex-officio; 

Secretary in-charge of the Department of Urban Development - Member ex-officio, 

Secretary in-charge of the Department of Rural Development - Member ex-officio; 

Secretary in-charge of the Department of Water Resources - Member ex-officio; 

Secretary in-charge of the Department of Fisheries - Member ex-officio; 

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio; 

Secretary in-charge of the Department of Tourism - Member ex-officio; 

Secretary in-charge of the Department of Revenue - Member ex-officio; 

Director, State Remote Sensing Centre - Member ex-officio, 

Chief Wildlife Warden - Member ex-officio; 

Member Secretary, State Biodiversity Board - Member ex-officio; 

Member Secretary, State Pollution Control Board - Member ex-officio; 

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment, 

Forest and Climate Change - Member ex-officio, 

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio- 

economics to be nominated by the State Government; and 

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or 
Department handling wetlands - Member Secretary. : 

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union 

Territory with the following members, namely:— 

Administrator or Chief Secretary of the Union Territory - Chairperson: 

Secretary in-charge of the Department of Environment - Vice Chairperson; 

Secretary in-charge of the Department of Forests - Member ex-officio; 

Secretary in-charge of the Department of Urban Development - Member ex-officio; 

Secretary in-charge of the Department of Rural Development - Member ex-officio; 

Secretary in-charge of the Department of Water Resources - Member ex-officio; 

Secretary in-charge of the Department of Fisheries - Member ex-officio; 

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio; 

Secretary in-charge of the Department of Tourism - Member ex-officio: 

Secretary in-charge of the Departments of Revenue - Member ex-officio, 

Director, Remote Sensing Centre - Member ex-officio; 

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

(3) 

(4) 

(a) 

(b) 

(c) 

(d) 

(e) 

(fp) 

(g) 

(h) 

(i) 

@) 

(k) 

() 

(m) 

{n) 

Member Secretary, Biodiversity Board of the UT - Member ex-officio; 

Chief Wildlife Warden - Member ex-officio; 

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment, 

Forest and Climate Change- Member ex-officio; 

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio- 

economics to be nominated by the Union Territory Administration; and 

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or 

Department handling wetlands - Member Secretary. 

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not 

exceeding three in number, if required. 

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following 

powers and perform the following functions, namely:- 

prepare a list of all wetlands of the State or Union Territory within three months from the date of 

publication of these rules; 

prepare a list of wetlands to be notified, within six months from the date of publication of these rules; 

taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts; 

recommend identified wetlands, based on their Brief Documents, for regulation under these rules; 

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of 

publication of these rules and upload the same on a dedicated web portal to be developed by the 

Central Government for the said purpose; the inventory to be updated every ten years; 

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands 

and their zone of influence; 

recommend additions, if any, to the list of prohibited activities for specific wetlands; 

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a 

principle for managing these ecosystems which incorporates sustainable uses (such as capture 

fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if 

ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such 

as recreation and cultural) are maintained or enhanced; 

review integrated management plan for each of the notified wetlands (including trans-boundary 

wetlands in coordination with Central Government), and within these plans consider continuation and 

support to traditional uses of wetlands which are harmonized with ecological character; 

in cases wherein lands within boundary of notified wetlands or wetlands complex have private 

tenancy rights, recommend mechanisms for maintenance of ecological character through promotional 

activities; 

identify mechanisms for convergence of implementation of the management plan with the existing 

State/Union Territory level development plans and programmes; 

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly 

basis (June and December of each calendar year) inform the concerned State Government or Union 

Territory Administration or Central Government on the status of such notified wetlands through a 

reporting mechanism: 

coordinate implementation of integrated management plans based on wise use principle through 

various jine departments and other concerned agencies; 

function as nodal authority for all wetland specific authorities within the State or Union Territory 

Administration; 

issue necessary directions for conservation and sustainable management of wetlands to the respective 

implementing agencies:
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(0) 

(p) 

6) 

(6) 

(7) 

(8) 

(9) 

undertake measures for enhancing awareness within stakeholders and local communities on values 

and functions of wetlands; and 

Advise on any other matter suo-motu, or as referred by the State Government/Union Territory 

Administration. 

The concerned Department of the State Government or Union Territory shall provide all necessary 

support and act as nodal Department and Secretariat to the Authority. 

The Authority shall, within ninety days of publication of these rules, shall constitute,— 

(a) a technical committee to review brief documents, management plans and advise on any 

technical matter referred by the Wetland Authority; and 

(b) a grievance committee consisting of four members to provide a mechanism for hearing and 

forwarding the grievances raised by public to the Authority; 

The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their 

functions. 

The Authority shall meet at least thrice in a year. 

The term of non-official members of the Authority nominated by State Government or Union 

Territory Administration, shall be for a period not exceeding three years. 

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National 

Wetlands Committee with the following members, namely:— 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

(xviii) 

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson; 

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and 

Climate Change, Government of India-Vice Chairperson; 

Additional Director General, Wildlife, Ministry of Environment,.;Forest and Climate Change, 

Government of India - Member ex-officio, 

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate 

Change - Member ex-officio; 

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio; 

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation, 

Government of India- Member ex-officio; 

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex- 

officio; 

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex- 

officio; 

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio: 

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio; 

The Chairman, Central Pollution Control Board - Member ex-officio; 

Director, Zoological Survey of India or Scientist F- Member ex-officio; 

Director, Botanical Survey of India or Scientist F- Member ex-officio; 

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio; 

Member, Central Water Commission - Member ex-officio; 

Adviser, Niti Aayog - Member ex-officio; 

Three representatives of State Government or Union Territory Administration on a rotational basis for 

a tenure of two years each; 

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio- 

economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest 

and Climate Change - Member Secretary. 

(2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if 

required. 

(3) The National Wetlands Committee shall perform the following functions, namely:- 

(a) advise the Central Government on appropriate policies and action programmes for conservation and 

wise use of wetlands; 

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle; 

(c) monitor implementation of these rules by the Authority; 

(d) advise the Central Government on proposals received from State Governments or Union Territory 

Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4; 

(e) recommend designation of wetlands of international importance under Ramsar Convention; 

(f) recommend trans-boundary wetlands for notification; 

(g) review progress of integrated management of Ramsar sites and transboundary wetlands; 

(h) advise on collaboration with international agencies on issues related to wetlands; and 

(i) advise on any other matter suo-moto, or as referred by the Central Government. 

(4) The tenure of non-official members of the Committee shall not exceed three years. 

(5) The Committee shall meet at least once in every six months. 

Delegation of powers and functions to the State Governments and Union Territory Administrations — 

(1) The concerned Department of the State Government or Union Territory Administration shall, within a period 

of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified 

for notification, providing: — 

(2) 

(3) 

(4) 

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by 

ground truthing; 

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map; 

(c) ecological character description; 

(d) account of pre-existing rights and privileges; 

(e) list of site-specific activities to be permitted within the wetland and its zone of influence; 

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and 

(g) modalities for enforcement of regulation; 

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union 

Territory Administration for notifying the wetlands. 

The State Government or Union Territory Administration shall, after considering the objections. if any, from 

the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding 

240 days from the date of recommendation by the Authority. 

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State 

Governments and Union Territory Administrations to prepare the Brief Document containing information as 

listed in sub-rule (1). 

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the 

Central Government for notification of the wetland. 

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected 

persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of 

recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands. 

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant 

information and documents pertaining to wetlands in their jurisdiction. 

([F. No. I-22012/78/2003-CS (W) Pt. VJ 

Dr, A. DURAISAMY, Scientist 'G' 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064 

and Published by the Controller of Publications, Delhi-1 10054. ALOK Digitally signed by 
ALOK KUMAR 
Date: 2017.09.26 

KU MAR 22:25:31 +05'30'
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ITEM NO.4 COURT NO.3 SECTION PIL-W 

SUPREME COURT OF INDIA 

RECORD OF PROCEEDINGS 

Writ Petition(s) (Civil) No(s). 230/2001 

M.K. BALAKRISHNAN & ORS. Petitioner (s) 

VERSUS 

UNION OF INDIA & ORS. Respondent (s) 

Date : 04-10-2017 This petition was called on for hearing today. 

CORAM 

HON'BLE MR. JUSTICE MADAN B. LOKUR 

HON'BLE MR. JUSTICE S. ABDUL NAZEER 

HON'BLE MR. JUSTICE DEEPAK GUPTA 

For Petitioner (s) Mr. Gopal Sankaranarayanan, Adv. 

Mr. Shrutanjaya Bhardwaj, Adv. 

Ms. Veera Mahuli, Adv. 

Mr. Naresh Kumar, AOR 

For Respondent(s) / 

applicant (s) Mr. A.N.S. Nadkarni, ASG 

UOI/Delhi Mr. A.K. Panda, Sr. Adv. 

Mr. Wasim A. Qadri, Adv. 

Mr. Ajay Kumar Singh, Adv. 

Ms. Binu Tamta, Adv. 

Mrs. Sunita Sharma, Adv. 

Mr. Sanjai Kumar Pathak, Adv. 

Mr. Shalinder Saini, Adv. 

Mr. G.S. Makker, Adv. 

Mr. B.V. Balram Das, Adv. 

Mr. S.A. Siddiqui, Adv. 

Mr. Satya Siddiqui, Adv. 

Mr. Zaki Kazmi, Adv. 

Intervenor Mr. Jayant Bhushan, Sr. Adv. 

Signature Not Verified Mr. Ketan Paul, Adv. 

ataay Ms. Reeja Varghese, Adv. 
Reason — Mr. Chirayu Jain, Adv.
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UPON hearing the counsel the Court made the following 

ORDER 

We have heard learned counsel for the petitioner and 

the learned Additional Solicitor General. 

We have been informed that the Wetland Rules have 

since been notified and they are now called the Wetlands. 

(Conservation and Management) Rules, 2017. These Rules 

have come into force on the date of publication in the 

official gazette, that is, 26° September, 2017. 

Learned counsel for the parties say that they have 

very serious objections to some of these Rules. It is 

submitted that it appears that the Central Government has 

abdicated its responsibility under the Environment 

(Protection) Act, 1986 and instead of delegating its 

powers, it has abdicated its power in favour of the State 

Governments. We have also been informed that the Central 

Wetlands Regulatory Authority has since been disbanded 

and the State Wetlands Authority and the National 

Wetlands Committee have been constituted under Rules 5 

and 6 of the new Rules. 

With regard to the expenditure on Ramsar Convention 

Sites, we have been informed by learned Additional 

Solicitor General that the audited accounts have so far 

been received from the States of West Bengal, Madhya 

Pradesh and Odisha. Audited accounts have not been 

received from any other State with regard to the Ramsar
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Convention sites. 

We have also been informed that apart from Ramsar 

Convention sites, further funds have been given to the 

States and the Union Territories for conservation of 

wetlands. No audited accounts have been received in 

regard to these funds disbursed as well as_ their 

expenditure by the State Governments and the Union 

Territories. 

With regard to the brief documents required to be 

furnished under the old Rules, it appears that only ten 

States and one Union Territory have responded. It 

appears that there is now no necessity of brief documents 

under the new Rules. We make it clear that this does not 

mean that the earlier brief documents already submitted 

can be discarded completely. The contents of these brief 

documents will still be followed as far as_ the 

implementation of the Wetlands (Conservation and 

Management) Rules, 2017 is concerned. 

Finally, with regard to the satellite images, we are 

told that the Space Application Centre would require 

between 12 to 18 months to make an inventory of 1,75,740 

wetlands as they exist today. We make no comment on this 

but request learned Additional Solicitor General to 

re-check with the Space Application Centre since the 

wetlands are diminishing in our country at a very fast 

rate. It is very likely that many more will disappear by 

the time the task is completed by the Space Application 

65)122



@) 

Centre. 

We make it clear and reiterate that in terms of our 

order dated 8° February, 2017, 2,01,503 wetlands that 

have been mapped by the Union of India should continue to 

remain protected on the same principles as were 

formulated in Rule 4 of the Wetlands (Conservation and 

Management) Rules, 2010. 

Learned counsel for the parties may file their 

objections to the new Rules within a period of two weeks. 

We direct that only one set of objections should be filed 

and both learned counsel should sit together and arrive 

at some consensus on the objections. 

We further direct the State Governments that have not 

complied with earlier orders or directions given by the 

Central Government should do so within a period of four 

weeks from today failing which we will be constrained to 

require the presence of the Chief Secretaries of the 

State Governments in addition to imposition of heavy 

costs keeping in mind the necessity of conserving 

whatever water bodies are left in the country. 

List the matter for further directions and for 

hearing on the. objections to the new Rules on 9 

November, 2017. 

We would require the presence of a senior officer of 

the Ministry of Environment, Forests and Climate Change, 

Government of India to be present in Court on the next 

date of hearing so that any questions that may be raised
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can be answered immediately. Needless to say, the senior 

5 

officer who should be present in Court should be 

well-versed with the subject. The files on the basis of 

which the new Rules have been framed may also be kept 

ready for perusal when the matter is taken up. 

(SANJAY KUMAR-I) (KAILASH CHANDER) 
AR-CUM-PS COURT MASTER
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F. No. W-4/4/2022-WTL 
Government of India 

Ministry of Environment, Forest & Climate Change 
(Wetlands Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, New Delhi -110003 

Dated 8" March, 2022 
OFFICE MEMORANDUM 

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation 
and Management) Rules, 2017 

The Hon'ble Supreme Court vide Order dated 4" October, 2017 in W.P. (C) No. 
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms 
of our order dated 8" February, 2017, 2,01,503 wetlands that have been mapped by 
the Union of India should continue to remain protected on the same principles as were 
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010”. 

2. The same has been communicated by this Ministry to all the States and UTs in 
November, 2017. Hon'ble NGT has also reiterated the same in various recent cases. 

3. In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands 
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011 
should be protected as per Rule 4 of the Wetlands (Conservation and Management) 
Rules, 2017. This protection is irrespective of the applicability of/notification as per the 
said Rules. 

Romesh 
(Dr. M. Ramesh) 

Scientist ‘E’ 

Tel.: 011-20819249 
Email: ramesh.motipalli@nic.in 

To 

The Member Secretaries of State and UT Wetlands Authorities
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ITEM NO.6 COURT NO.13 SECTION PIL-W 

SUPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

Writ Petition(s)(Civil) No(s). 3004/2018 

ANAND ARYA Petitioner(s) 

VERSUS 

UNION OF INDIA Respondent(s) 

(IA No. 131361/2018 - INTERVENTION APPLICATION) 

WITH 

W.P.(C) No. 230/2001 (PIL-W) 
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2001 
IA No. 203606/2022 - INTERVENTION APPLICATION) 

W.P.(C) No. 302/2020 (PIL-W) 
(FOR impleading party ON IA 172736/2024 
FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024 
FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024 
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT ) 

Date : 11-12-2024 These matters were called on for hearing today. 

CORAM : HON'BLE MR. JUSTICE SUDHANSHU DHULIA 
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH 

For Petitioner(s) Mr. Gopal Sankaranarayan, Sr. Adv. 
Ms. Trisha Chandran, Adv. 
Mr. Naresh Kumar, AOR 

Mr. Jayant Bhushan, Sr. Adv. 
Ms. Reena George, Adv. 
Mr. Rohit Kumar Singh, AOR 
Mr. Amartya Bhushan, Adv. 
Mr. Yojit Mehra, Adv. 

Ms. Anitha Shenoy, Sr. Adv. 
Ms. Shibani Ghosh, AOR 
Ms. Ayushma Awasthi, Adv. 

ae a Ms. Himanshi Gupta, Adv. 
Jayant Kui 
Date: 203442.17 

wedror Respondent(s) Ms. Aishwarya Bhati, A.S.G. 
Ms. Swarupma Chaturvedi, Sr. Adv. 
Ms. Manisha Chava, Adv. 
Mr. Gurmeet Singh Makker, AOR
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Bhuvan Mishra, Adv. 
Aman Sharma, Adv. 
Sunita Sharma, Adv. 
Rohan Gupta, Adv. 

P. V. Yogeswaran, AOR 

Manish Kumar, AOR 

Ravi Shanker Jha, Adv. 

Kunal Verma, AOR 

Sumita Hazarika, AOR 
Shiv Sagar Tiwari, AOR 

Shiv Mangal Sharma, A.A.G. 
Manish Chaubey, Adv. 
Milind Kumar, AOR 

Anil Shrivastav, AOR 
Ashok Kumar Singh, AOR 

Guntur Pramod Kumar, AOR 
Prerna Singh, Adv. 
Samarth Krishan Luthra, Adv. 
Dhruv Yadav, Adv. 

Shuvodeep Roy, AOR 
Deepayan Dutta, Adv. 
Saurabh Tripathi, Adv. 

Abhimanyu Tewari, AOR 
Eliza Bar, Adv. 

Aishwarya Bhati, A.S.G. 
Swarupama Chaturvedi, Sr. Adv. 
A K Panda, Adv. 
Wasim Qadri, Sr. Adv. 
Ruchi Kohli, Sr. Adv. 

Mukesh Kumar Maroria, AOR 
Sunita Sharma, Adv. 
Rohit Pandey, Adv. 

Swati Ghildiyal, AOR 
Prashant Bhagwati, Adv. 
Devyani Bhatt, Adv. 

Supriya Juneja, AOR 

Anand Sharma, Adv. 

Sandeep Jindal, AOR 
Vishwanathan Iyer, Adv.
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i) 

Mr. Arman Sharma, Adv. 
Mrs. Shimpy Sharma, Adv. 
Ms. Pooja Sharma, Adv. 
Mr. Yeshasvi Shrivastava, Adv. 

Mr. Parth Awasthi, Adv. 
Mr. Pashupathi Nath Razdan, AOR 

Mr. V. N. Raghupathy, AOR 

Mr. Nishe Rajen Shonker, AOR 
Mrs. Anu K Joy, Adv. 
Mr. Alim Anvar, Adv. 

Mr. Sunny Choudhary, AOR 
Mr. Abhimanyu Singh Ga, Adv. 
Mr. Sarad Kumar Singhania Aor, Adv. 
Ms. Rashmi Singhania, Adv. 

Mr. Bharat Bagla, Adv. 
Mr. Siddharth Dharmadhikari, Adv. 
Mr. Aaditya Aniruddha Pande, AOR 

Mr. Pukhrambam Ramesh Kumar, AOR 
Mr. Karun Sharma, Adv. 
Ms. Rajkumari Divyasana, Adv. 

Mr. Avijit Mani Tripathi, AOR 
Mr. Upendra Mishra, Adv. 
Mr. P. S. Negi, Adv. 

Mr. T.k. Nayak, Adv. 

Mr. Anando Mukherjee, AOR 
Mr. Shwetank Singh, Adv. 

Ms. K. Enatoli Sema, AOR 
Ms. Limayinla Jamir, Adv. 
Mr. Amit Kumar Singh, Adv. 
Ms. Chubalemla Chang, Adv. 
Mr. Prang Newmai, Adv. 

Mr. Gaurav Khanna, AOR 
Ms. Natasha Sahrawat, Adv. 
Mr. Rudraksh Pandey, Adv. 
Mr. Gautam Barnwal, Adv. 
Ms. Deepali Bhanot, Adv. 
Ms. Alisha Roy, Adv. 

Ms. Baani Khanna, AOR 
Mr. Robin Singh, Adv. 
Mr. Rohit Kumar, Adv. 
Mr. Siddharth Mishra, Adv.
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Sameer Abhyankar, AOR 
Rahul Kumar, Adv. 

Aakash Thakur, Adv. 
Aryan Srivastava, Adv. 
Ayushi Bansal, Adv. 
Sarthak Dora, Adv. 

Purnima Krishna, AOR 
M.f. Philip, Adv. 
Karamveer Singh Yadav, Adv. 

R. Ayyam Perumal, AOR 

Garima Prashad, A.A.G. 
Sudeep Kumar, AOR 
Abhishek Saket, Adv. 
Manisha, Adv. 
Rupali, Adv. 

Srisatya Mohanty, Adv. 
Astha Sharma, AOR 
Ripul Swati Kumari, Adv. 

Aishwarya Bhati, A.S.G. 
Swarupama Chaturvedi, Sr. Adv. 

S.wasim A. Qadri, Sr. Adv. 
Ashok Kumar Panda, Sr. Adv. 
Ruchi Kohli, Sr. Adv. 
Varun Chugh, Adv. 
Krishna Kant Dubey, Adv. 
Bhuvan Kapoor, Adv. 
Neeraj Kumar Sharma, Adv. 
Indira Bhakar, Adv. 
Sunita Sharma, Adv. 
Gautam Kumar, Adv. 
N Visakamurthy,aor, Adv. 
Shreekant Neelappa Terdal, AOR 

Aravindh S., AOR 
Abbas B, Adv. 
Aman Gautam, Adv. 

Suveni Bhagat, AOR 

Gopal Prasad, AOR 

Srishti Agnihotri, AOR 
Sanjana Grace Thomas, Adv. 
D.p.singh, Adv. 
Tara Elizabeth Kurien, Adv.
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Mr. Shishir Pinaki, AOR 
Mr. Dhanaeswar Gudapalli, Adv. 
Ms. Mallika Das, Adv. 
Mr. Nandi Kiran Kumar, Adv. 

Mr. Akash Vashistha, Adv. 
Mr. Rishi Sehgal, AOR 
Mr. Midhun Aggarwal, Adv. 
Ms. Vaishnavi, Adv. 

UPON hearing the counsel the Court made the following 
ORDER 

Prior to 2017, the figures given by ISRO regarding the number of 

wetlands in India having an area more than 2.25 Hectares was 2,01,503. The 

latest ISRO data, which is of the year 2021, shows that this figure has now 

increased to 2,31,195. 

Now these figures have to be checked on ground. The Wetlands 

(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the 

guidelines issued thereunder prescribe that the next step after identification of 

such wetlands is what is called Ground truthing, which is the term given to the 

actual inspection of these wetlands by a team constituted by the State for that 

purpose. This step has, however, been neglected by almost all the States, 

except the State of Punjab to some extent. As regards demarcation of these 

wetlands all States have done almost nothing up till now. 

We have been informed at the Bar that each State presently has a 

Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands 

Authority has already been constituted. Rule 5, by which the State Wetland 

Authority as well as such Authorities in the Union Territories have been
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constituted and the powers to these Authorities have been given, reads as 

under :- 

‘Wetland Authorities — (1) The Central 

Government hereby constitutes the State 

Wetlands Authority in each State with the 

following members, namely ; - 

XXXXX 

(2) The Central Government hereby constitutes 

the Union Territory Wetlands Authority for each 

Union Territory with the following members, 

namely - 

XXXX 

(3) The State Wetlands Authority or Union 

Territory Wetlands Authority may co-opt other 

members, not exceeding three in number, if 

required. 

(4) The State Wetlands Authority or Union 

Territory Wetlands Authority shall exercise the 

following powers and perform the following 

functions, namely :- 

a)Prepare a list of all wetlands of the State 

or UT within three months from the dateof 

publication of these rules; 

b) Prepare a list of wetlands to be notified, 

within six months from the date of 

publication of these Rules, taking into 

cognizance any existing list of wetlands 

prepared/notified under other relevant State
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Acts; 

c) Recommend identified wetlands, based 

on their Brief Documents, for regulation 

under these rules; 

d) Prepare a comprehensive digital 

inventory of all wetlands within one year 

from the date of publication of these rules 

and upload the same on a dedicated web 

portal, to be developed by the Central 

Government for the said purpose; the 

inventory ought to be updated every ten 

years; 

e) Develop a comprehensive list of activities, 

to be regulated and permitted within the 

notified wetlands and their zone’ of 

influence; 

f) Recommend additions, if any, to the list of 

prohibited activities for specific wetlands; 

g) Define strategies for conservation and 

wise use of wetlands within their jurisdiction; 

wise use being a principle for managing 

these ecosystems which _ incorporates 

sustainable uses (such as capture fisheries 

at subsistence level or harvest of aquatic 

plants) as being compatible with 

conservation, if ecosystem functions (such 

as water storage, ground water recharge, 

flood buffering) and values (such as 

recreation and cultural) are maintained or 

enhanced ;
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h) Review Integrated Management Plan for 

each of the notified wetlands (including 

trans-boundary wetlands’ in coordination 

with Central Government), and within these 

plans to consider continuation and support 

to traditional uses of wetlands that are 

harmonized with ecological character; 

!) Recommend mechanisms for maintenance 

of ecological character through promotional 

activities for land within the boundary of 

notified wetlands or wetlands complex have 

private tenancy rights,; 

j) Identify mechanisms for convergence of 

implementation of the management plan 

with the existing State/UT level development 

plans and programmes; 

k) Ensure enforcement of these rules and 

other relevant Acts, rules and regulations 

and on aé half-yearly basis (June and 

December of each calendar year) inform the 

concerned State Government or UT 

Administration or Central Government on 

the status of such notified wetlands through 

a reporting mechanism; 

!) Coordinate implementation of Integrated 

Management Plans based on _ wiseuse 

principle through various line departments 

and other concerned agencies;
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m) Function as a nodal authority for all 

wetland - specific authorities within the 

State or UT Administration; 

n) Issue necessary directions for the 

conservation and sustainable management 

of wetlands to the respective implementing 

agencies. 

o) Undertake measures for enhancing 

awareness within stakeholders and local 

communities on values and functions of 

wetlands; and 

p) Advise on any other matter suo-motu, or 

as referred by the State Government/UT 

Administration. 

(5) The concerned Department of the State 

Government or Union Territory shall provide all 

necessary support and act as nodal Department 

and Secretariat to the Authority. 

(6) The Authority shall, within ninety days of 

publication of these rules, shall constitute - 

(a)a_ technical committee to review _ brief 

documents, management plans and advise on 

any technical matter referred by the Wetland 

Authority and 

(b) a grievance committee consisting of four 

members to provide a mechanism for hearing
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and forwarding the grievances raised by public to 

the Authority; 

(7) The Committees referred to in sub-rule (6) 

shall meet at least once in every quarter to 

perform their functions. 

(8) The Authority shall meet at least thrice in a 

year. 

(9) The term of non-official members of the 

Authority nominated by State Government or 

Union Territory Administration, shall be for a 

period not exceeding three years.” 

It is clear now that the ground truthing and the demarcation of wetland 

boundary is the next step, which is to be undertaken by each of the State/UT 

Wetland Authorities in coordination with concerned nodal Department as 

provided under the Rules. It is a Statutory function which has been assigned 

to them under the Rules. We, therefore, direct each of the State/UT Wetland 

Authorities to complete ground truthing as well as the demarcation of wetland 

boundaries of each of the Wetland which have been identified for their State 

by Space Application Center Atlas (SAC Atlas), 2021. 

For easy accessibility of this, each of the State/UT Wetland Authorities 

shall complete this work as expeditiously as possible, but definitely within a 

period of three months from today. Ms. Aishwarya Bhati, learned Additional 

Solicitor General, has assured this Court that they shall be doing the 

monitoring with each of the State and shall file a detailed affidavit before the
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next date of listing. 

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 of 2001), 

this Court has passed certain directions regarding protection of Ramsar 

Convention Sites (of wetlands) to be monitored by each of the High Court 

concerned and 15 High Courts were given such a direction. The relevant 

portion of order dated 03.04.2017 is reproduced as under :- 

“We have put it to learned counsel for the petitioner that 

insofar as the Ramsar Convention sites are concerned, 

since they are matters of international heritage, it might 

be more appropriate if the concerned High Courts 

monitor the management of these sites at least till there 

is some visible improvement. Learned counsel for the 

petitioner says that he has no objection to this. 

Under the circumstances, we direct the Registry of this 

Court to make photocopies of the affidavit filed by the 

Union of India by Dr. A. Duraisamy, Scientist 'F' and 

Member Secretary, Central Wetland Regulatory 

Authority and send it to the following High Courts:High 

Court of Judicature at Hyderabad for the States of 

Telangana and Andhra Pradesh, Gauhati High Court, 

Gujarat High Court, Himachal Pradesh High Court, J&K 

High Court, Kerala High Court, Madhya Pradesh High
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Court, Manipur High Court, Orissa High Court, Punjab 

and Haryana High Court, Rajasthan High Court, 

Madras High Court, Tripura High Court, Allahabad High 

Court and High Court at Calcutta. The affidavit be sent 

to the Registrar General of all the aforementioned High 

Courts within two weeks from today. A copy of all the 

orders passed by this Court from 10th September, 2014 

till today shall also be sent to the concerned High 

Courts along with the affidavit. We request Hon'ble the 

Chief Justice of the concerned High Court to treat the 

affidavit as a suo motu public interest petition and, if 

necessary, appoint an amicus to assist the court so as 

to ensure that the Ramsar Convention sites within their 

jurisdiction are properly maintained. The affidavit by the 

Union of India should be filed within six weeks. List the 

matter on 12th July, 2017” 

Now, the latest figure shows that these Ramsar sites have increased 

from 26 to 85, including 59 additional sites (cited below) falling under 5 other 

additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench 

as well) and Uttarakhand. The list of updated RAMSAR sites has been given 

to this Court, which is reproduced as under:-
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“List of 85 Ramsar Sites 

Date of Area 

State/UT Wetland Designati 
Si (hectares) 

Andhra 19-08- 
1. Pradesh (1) 1. Kolleru Lake 2002 90100 

2. | Assam (1) 2 Deepor Beel LE-08- 4000 P 2002 
21-07- 

3. Kabartal Wetland 2020 2620 

3. | Bihar (3) 4 Nagi Bird Sanctua pleas 206 ; g ry 2023 
oe 11-10- 

5. Nakti Bird Sanctuary 3023 335 

24-09- 
6. Nalsarovar 5012 12000 

7. Wadhvana Wetland oe 630 

4. | Gujarat (4) 2021 p | ae 3 Thol Lake Wildlife 05-04- 699 
: Sanctuary 2021 

9 Khijadia Wildlife Sanctuary | 72"°* 512 J 'Y | 2021 
08-06- 

8. | Goa (1) 10. Nanda Lake 5022 42 

11. Sultanpur National Park a 143 

9. | Haryana (2) 1D Bhindawas Wildlife 25-05- AD 
; Sanctuary 2021 

19-08- 
Ls Pong Dam Lake 5002 15662 

Himachal 08-11- 
11. Pradesh (3) 14. Chandertal Wetland 2005 49 

08-11- 
15. Renuka Wetland 3005 20 

14.) Jammu and 23-03- 
Kashrnir (5) 16. Wular Lake 1990 18900 

17 Surinsar-Mansar Lakes Mail 350 
. 2005 

08-11- 
18. Hokera Wetland 2005 1375 

19. Hygam Wetland 08-06- 802 
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Conservation Reserve 2022 

Shallbugh Wetland 08-06- 

ae Conservation Reserve 2022 vailen 

Ranganathittu Bird 15-02- 

nae Sanctuary 2022 ese 
Ankasamudra Bird 10-03- 

Karnataka = Conservation Reserve 2023 0.18 

= (4) 23 Aghanashini Estua aide A801 ana YY | 2023 
Magadi Kere Conservation | 14-02- 

24. Reserve 2023 alia 

25 Asthamudi Wetland ae-OG- 6140 
, 2002 

19-08- 
20,; Kerala (3) 26. Sasthamkotta Lake 5002 373 

19-08- 
a7 VembanadKol Wetland 2002 151250 

28. | Tso Kar Wetland Complex alma 9577 
2020 

23.) Ladakh (2) 19-08. 

29. Tsomoriri Lake 5002 12000 

, 19-08- 
30. Bhoj Wetlands 2002 3201 

31. Sirpur Wetland a 161 
25 2022 

‘| Madhya 07-01- 
Pradesh (5) 32. Sakhya Sagar 2022 248 

07-01- 
33. Yashwant Sagar 502? 823 

. 08-01- 
34, Tawa Reservoir 2024 20050 

21-06- 
35. Nandur Madhameshwar 5019 1437 

Maharashtr 22-07- 
29. a (3) 36. Lonar Lake 3020 427 

13-04- 
37. Thane Creek 5022 6521 

, 23-03- 
32.) Manipur (1) | 38. Loktak Lake 1990 26600 

Mizoram 31-08- 
35: (1) 39. Pala Wetland 5021 1850 

34.| Odisha (6) 01-10- 
40. Chilka Lake 1981 116500 

41. | Bhitarkanika Mangroves son 65000 

42. Satkosia Gorge 12-10- 98197 

l 2021 

139



15 

12-10- 
43. Tampara Lake 5021 300 

‘ 12-10- 
44, Hirakud Reservoir 3021 65400 

12-10- 
45. Ansupa Lake 3021 ra ial 

; 23-03- 
46. Harike Lake 1990 4100 

ws 22-01- 
47. Kanjli Lake 2002 183 

48. Ropar Lake sivas 1365 
‘ 2002 

40.) Punjab (6) 76-09- 
49. | Beas Conservation Reserve 5019 6429 

Keshopur - Miani 26-09- 

a0. Community Reserve 2019 alii 
way: 26-09- 

51. | Nangal Wildlife Sanctuary 5019 116 

Keoladeo Ghana National 
Rajasthan 52. Park 1-10-1981 2873 

a (2) 23-03- 
53. Sambhar Lake 1990 24000 

48.) Tamil Nadu Point Calimere Wildlife and | 19-08- 

(18) ats Bird Sanctuary 2002 aaS00 
Koonthankulam Bird 08-11- 

nan Sanctuary 2021 ms 

56. | Chitrangudi Bird Sanctuary | 2°-++- 260 g Y | 2021 
vost ps 08-04- 

57. Karikili Bird Sanctuary 2022 58 

58. Pichavaram Mangrove ~~ 1479 

Pallikaranai Marsh Reserve | 08-04- 

a Forest 2022 ee 
Gulf of Mannar Marine 08-04- 

= Biosphere Reserve 2022 meBTe 
Vembannur Wetland 08-04- 

eb Complex 2022 au 
. 08-04- 

62. Vellode Bird Sanctuary 3022 77 

63 Udhayamarthandapuram | 08-04- AA 

; Bird Sanctuary 2022 
Vedanthangal Bird 08-04- 

sii Sanctuary 2022 aa 
65 Suchindram Theroor 08-04- 94 

° Wetland Complex 2022 
66. Vaduvur Bird Sanctuary _ | 08-04- 113 
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2022 
Kanjirankulam Bird 08-04- 

ali Sanctuary 2022 id 
; . a: 24-05- 

68. Karaivetti Bird Sanctuary 3023 453.72 

Longwood Shola Reserve | 24-05- 

6: Forest 2023 eit 

76. | Nanjarayari Bird Sanctuary | 29 125.865 : Jaray 'Y 12024 
—_ 16-01- 

71. Kazhuveli Bird Sanctuary 3024 5151.6 

62.| Tripura (1) | 72 Rudrasagar Lake aeal 240 | oP g 2005 
; 08-11- 

73. Upper Ganga River 2005 26590 

—_ 19-09- 
74. | Nawabganj Bird Sanctuary 5019 225 

; 02-12- 
75. | Parvati Arga Bird Sanctuary 2019 i22 

02-12- 
76. Saman Bird Sanctuary 3019 526 

03-10- 
Uttar 77. Samaspur Bird Sanctuary 799 

2019 
63, Pradesh 56-09- 

(10) 78. Sandi Bird Sanctuary 2019 309 

; 19-09- 
79. Sarsai NawarJheel 2019 161 

80. Sur Sarovar aia 431 

81. Haiderpur Wetland soon 6908 

82. | Bakhira Wildlife Sanctuary a 2894 

Uttarakhan ; 21-07- 
7a. d (1) 83. | Asan Conservation Reserve 5020 444 

84 East Calcutta Wetlands | 19-08 12500 7 Weer ‘ ast Calcutta We 5002 

Bengal (2) | gs. Sunderbans Wetland a 423000 

23 States & : 13,58,068. 
UTs 85 Ramsar Sites 335 

The Registrar General of this Court is directed to send the complete list 

to all the High Courts, including the 5 High Courts which are mentioned above,
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and the High Courts are requested to treat the affidavit as a Suo Moto Public 
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Interest Litigation where an Amicus be appointed, if necessary, to assist the 

Court and ensure that the RAMSAR Sites within their jurisdiction are properly 

maintained. We say this only as a continuation of our order dated 03.04.2017. 

List the matter again on 25.03.2025. 

(JAYANT KUMAR ARORA) (RENU BALA GAMBHIR) 
ASST. REGISTRAR-CUM-PS COURT MASTER
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